
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI, 
OFFICE OF THE COMMISSIONER OF EXCISE, ENTT. & LUXURY TAX, 

L-BLOCK, VIKAS BHAWAN, I.P. ESTATE, NEW DELHI-110002 

No.F.1/Ex/PQ/2021-22/ 6  ,at 
	

Dated: '.03.2021 

To, 

The Deputy Secretary (Question Branch) 
Delhi Vidhan Sabha Secretariat, 
Govt. of NCT of Delhi, 
Old Secretariat, Delhi-110054. 

Sub: Reply with respect to Un-starred Question No.111 raised by Sh. Jarnail 
Singh. 

Sir, 

Please refer to your letter No.F11(B-1) VI/2020-25/VSS/QB/3168 dated 
17.03.2022 on the subject cited above. I am to enclose herewith reply of the above 
mentioned question. 

This issues with the prior approval of the Competent Authority. 

Encl: As above. 

ASSISTANT CO MISSIONER (PQ) 
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DELHI EXCISE POLICY OR THE YEAR 2021-22 

• 

1, 

.i 	' 	• ' 
i i.. 	INTRODUCTION I 	• 	. 	' 

i- 	• The National Capital Territory of Delhi has 11 districts, 33_sufa-dMsions, 272.  

wards, NDMC & Delhi Cantonment Boardiand 300 villages. Delhi is ranked as the 
2:8"' most visited city in the world and the fist in India, by foreign visitors: The Excise 
'Revenue is an important source of revenue for the State. The current system of 
kmcise regime in Delhi is highly curnbersorre and the liquor trade is 'conducted in an 
archaic manner. The excise revenue, presently generated in Delhi, is at-  sub-optimal 
level and there is significant potential for revenue augmentation and also providing a 
decent standard of customer experience commensurate to the stature of the National 
bapit al.  
' 	 1 

The prime function of the Excise kepartment is to regulate, control and 
Monitor possession, import, export transpirt, sale and consumption of liquor and 
Other intoxicants. The power of the state to ,bontrol and regulate the trade in liquor is 
nvisaged under entry 8, List II-State tliSt, of the Seventh :Schedule of the 

c..onstitution of India. As per entry 51, List Ii State List, states are empowered to levy 
excise duty and also countervailing duty o liquor - for human consumption, taking } i Ito account economic and social conside Wien. For such purpose, the statutory 
f Orem are discharged under the Delhi E else Act; 2009. Section 26 of the Act 
I rescnbes the nature and components of ex Jse_reY.Prlae.42'be...levie.d.and.recovered----
tinder- the folloWirWheatis namely: -'4) duty - license fee c) label registration foe d) • 
import or export fee..The rates ,of duty and I e are, accordingly, prescribed from time 

time, under rules-152 to 154 of the: Delhi xcise Rules, 2010. 
: 

• 
2. BACKpROUND: 

• 
in order to. reform the liquor trade in 

h id constituted an Expert Committee, vid 
s iggest measures for; 

Augmenting the State Excise 
(ii) 	Simplifying the liquor pricing m6 
(ill) 	Checking malpractices and ova 
(iv) 	Ensuring equitable access to liqi  
'(v) 	To transform the nature of liqu 

nature of the National Capital. 

The Expert Committee was chaired by 
Commissioner (Ilicise) and Additional Comm 
M:n'ihers of the Committee. . 

elhi, the Government of NCI' Of.Delhi 
Order dated September 4, 2020 . to 

ty Revenue 
hanisrn 
ion of duty in liquor trade 
i,or supply 	 . 	. 
r trade commensurate to the changing 

the then Excise Commissioner. Deputy 
ssioner (Trade & Taxes) were the other 

The Expert Committee submitted its re 
2620. "-he Report of the Expert Cob-mince 
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ort to the Government on October '13, 
was placed in the public domain on 



,:. 
r. • 

December 31, 2020 and comments-from takeholders/general public were invited on . 	. 
. 	 . 

..the recommendations of the.Expert Comr iittee till January 21, 2021. ., 

!;. The Government received an ove heiming 14,671 cornments/ feedback from 
the stakeholders/general public. The F eport of the Expert Committee and the 
comments received from the stakeholders/general public were placed before the 
Council of Ministers in the Cabinet Meetin held on February 5, 2021. 

The Council of Ministers, Gbvernrn of of NCI of Delhi constituted a Group of 
Ministers (GoM) for State Excise Reforr is vide Cabinet Decision Np.2942 dated 

, 05.02.2021 under the Chairmamihip of H n ble Deputy Chief Mfriister with Hon'blo 
Minister (Urban Development) and Hon pie Minister (Revenue) as Members to 

I  examine all aspects of the current; systend, report of the Expert Committee and the 
I suggestions/feedback/comments received roan the stakeholders/general public. 
I - 	 . 

The Council of Ministers .' vide Cabinet Decision number 2983 dated 
22.03.2021 has accepted thereport on Delli Excise Reforms prepared by the Group 
•61 Ministers (GoM) chaired by Hon'ble D puty Chief Minister Sh. Manish Sisodia 
Hon'ble Minister of Health & UD Sh. Sat:ye-rider Jain and Hon'ble Minister of Law & 
.F•kevenue Sh. Kailash Gehlot as MeMbers. 

The Depw-tment has been direct.;(1 vide Cabinet Decision . N9.9.433 i.isciatecl 
22.03.2021 to ir'rplement the report. of.Greup;.of Miniters•••(GoM) -and-acc Ordinglr 

E
repare Excise Policy forthe.  year 2021-4 make requisite amendments:to the Delhi 
xcise Act and Delhi Excise. Rules, whenever required and take all other steps for 

rriplexnentation of the report of GoK 

pproved additional clarifications/rnodificatio is in the Report of the GoM. II 	The Group of Ministers vide.Minute dated 05.04.2021 recommended and 
r 

 

4. 	..b 

In line with the report or the Group of 
f Ministers and the additional•clarifiCations/ 

f r the year 2021-22 has been framed, with t 

Ministers(GoM) as approved by the Council 
modifications of the GoM, the Excise Policy 
le following objectives: 

• 

i) 	To ensure generation of-  op 
eradicate the safe of spurious 
transform the consumer experi 

II) 	To simplify the highly comp 
ensuring ease of .doing busines 

,r; 	To not allow formation cif any m 
.•iv) 	To allow the responsible player 

transparently without reborting t 
To ensure equitable actress of 
Delhi so that there are no 
eliminating the problem 6f spuri 

• vi) 	To put in place a simplified 
periodically reviewed. 

timurn revenue for the Government, 
iquor/non-duty paid liquor in Delhi and 
nce. 
ex, heavily regulated excise regime 
in the overall trade. 
nopoly or cartel. 
in the industry to carry out the trade 

any proxy model, 
liquor. supply to ell the .Wards/area of 
n-served and under-serVed localities 
•us/non.Lcluty paid liquor. 

uty and pricing mechanism that is 

6 
Veq.  oo,  
°' 
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vii) To ensure accountability on part of the iiC011$0(3 in terms of revenue 
enhancement besides keep ng in check the emergence of monopolies 
arid cartels. 

viii) Promotion of c3onsurii-:ler cho ce. Ensuring availability of popular as well 
as niche brand's so that the eustomer has a wider choice. 

ix) Systemic measures to check smuggling •and bootlegging, such as 
adequate spread of Detail vehds and insignificant or no price differential 
with the neighbourihg States thereby eliminating the arbitrage for 
smuggling. 	• 

3. 	FRAMEWORK FOR GRANT OFWrOLESALE LICENSE IN FORM 1,-1: 

13.1.1 The wholesale license in Form L-1 ,for supply of Indian arid Foreign Liquor 
!shall be granted subject to the folloving: 

i) 	The license shall be• grante only to high end professional business 
entities with years ior clistri ution experience comparable to that of 
global industry standards in supply of Indian and Foreign liquor but 
excluding Country LiqiJor. Hi h benchmark and strict parameters to be 
set for any entity that wish to e a L1 distributor in Delhi. These entities 

• shall have the expertise, experience, ambition and • financial 
wherewithal to set-up'.  large cale 'distribution operations that should 
match global quality and indu •try standards. 

ii) The license shall be granted to private business eillities which have 
distribution experience in liquOritrade In any State of India for at least 5 
years... . 

iii) The entity holding wholesale license in the Form L-1 shall nol be a 
mahufacturer/wiriery/bNwery/ Bottling plant, anywhere in the country or 
abroad either directly d,i• throug any sister business entities. 

iv) The entity holding wholesale license shall also riot hold any retail 
license directly pr indirectly • nd shall only make supplies to Zonal 
Licensees/retail vends in the fa m of L-7Z, 	L-7SP1.. 
Any manufacturer that ',wishes to sell its products in Delhi will have to 
choose one of the licerised L-1 distributor holding wholesale license for 
supply of Indian and Forei n liquor and also holding bonded 
warehouse licenses in ihe for of L-31 as sn exclusive distributor, for 
all its brands. 

3.1.2 ELIGIBILITY: 

	

) • 	The wholesale license in the Form L-1 shall be granted to a business 
entity having wholesale Distrib tion, experience in the liquor trade in 
any State/UT in India for at least5 years. 

ii) The entity applying for the licer se in Form L-1 shall have a wholesale 
liquor distribution turnover of minimum Rs. 150 crore every year for 3 
consecutive financial years (in the block of financial years 2017-18, 
2018-19, 2019-20 and 2.020-21. 

iii) Any entity eligible to execute a, contract can apply for the 1.-1 license. 
Joint Venture betWeen entities Is allowed to apply. In case of Joint 
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viii)  

ix)  

31,1.3 LICENSE FEE: 

VOnture, at least one of the Joint Venture partner firm should 
individuaily have the required experience of fi years in wholesale 
distribution of liquor and ind vidually have liquor distribution turnever.of 
rriihimum Rs.150 crore per annum." 

iv) The turnover and e*perience of the Joint Venture partners will not be 
added for the purpoe of qu,  lifylng the minimum eligibility criteria. 

v) For the purpose of qualifyin the eligibility criteria, only the turnover of 
entire wholesale dibtributioh business consisting of Indian Liquor 

' (excluding Country Liquor) land Foreign Liquor will be counted. To 
illustrate, in case of applican s from Delhi - the turnover means WSP • 

excise duty for L-1 	L-1F. For the applicant from other States - 
equivalent criteria sh011 be co isidered. 

vi) For the purpoSe of meeting the eligibility requirements, wherever 
manufacturers have wholes' le licenses, if an entity is able to submit 
documentary eVidenae that i was an agent of the manufacturer arid 

. managing their entirepwholes le operations, that part of the experience 
and turnover of the rrianufact ger which was managed by the applicant 
agent will be count ed to r out the eligibility requirements of the 
applicant agent. 

vii) No manufacturer or retail lic use holder. will be allowed to apply. for 
wholesale license orl vice vysa. If wholesalers and rnan,ufacturers/ 
reblilers .area common entitic s. there'.  is poss'ib'ility_ of ldrrriranon of 
syndicates leading.  „to::overch rging and brand influencing/Pdshing •=6Y 
entering into exclusivity arran ements with - certainbrarids.iit the cost of 
eXolusion....of .others.- The-ret it licensei-holder -should-ha-have any 
manufacturing facilities/distille les/breweries/wineries anywhere in the 
country or abroad either direct y or through any sister concerns/related 
entities. For this purppse, sis er concerns/related entities shall mean 
that the entities should not eve common proprietor or partners or 
directors. Majority ownership 51% or more) of the proprietorship or 
partnership or company shouln not lie with the same person in all the 
entities. The ,E.Intities should n t have a holding-subsidiary relationship. 
or are not subsidiaries Of the s' me holding company". 
The license holder in the form of L-1 license shall not own directly or 
indirectly any of the retail vend,. 
There shall be no separate li onse. for distribution and wholesale of 
foreign liquor and libense n the form of L-1F wilt become 
redundant. Also, licerae in For n L-9 shall become redundant. 

• 

i) 'Me annual L-.1 Ircerisd fee fo the year 2021-22 shall be Rs.5 crore 
irrespective of the numtier of br nds. 

ii) A nominal charge ofi., Rs.50 0/-wily be levied for each bonded 
warehouse license to btu grant°Q in the Form L-31. 
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k 	• 
34.4 REGISTRATION OF BRANDS: 

I) 	All the brands or sale in thc National Capital Territory of Delhi shall 

! • 	 have to be registered with the Excise Department of the Government of 
National Capital Territory o" Delhi (hereinafter called "the Excise 
Department"), 

11) 	'the registration of brands shall be open throughout the licensing year 
2021-22 on payrnent br twang registration fee of Rs. 1 lakh per 'brand 
and Labol Registratiet'l fee oflRs.5,000/-(Rs. Five thousand) per' label. 
This is in respect of altbeer, vqine, spirit etc. 

iii) Registration ef brands and lapels can be done either directly by the 
manufacturer or by L-1 licensee on behalf of the manufacturer during 
the course of the ex0ise year. Further, any manufacturer can also 
change from one 1.-1 liPensee o any other L-1 licensee after liquidation 
of entire inventory andgiving • minimum of 10 days clear notice to the 
Excise Department 

• 
iv) The registration and approval f the brands shall be subject to fulfilling, 

besides all other conditions of he Delhi Excise Act, 2009 arid the Rules 
made there under, the fellowin conditions: 

a. it shall be a product Of a manufacturing unit (including a bottling unit) 
duly licensed by the. respec ye Government. 

b. It shall be made from neutr I alcohol (double distilled), extra neutral 
alcohol, etc. 	Each and every consignment of Indian Liquor 
imported 'into Delhi is acco fpenied by a certificate of quality report 
duly certified by both (hoT choice' flead..a..th.e...unit and-the-Exclee • 
authority attached N the uni confirming that the products are as per 
IBIS standard and produced ut of ENA. 

c. Only. such Indian Liquor brands, as have their Trade Mark 
registered, shall be, allowe• registration in Delhi. However, the 
brands with registered trademark licensed to the applicant under a 
valid agreement made in ac erdance with the Trade Mark Act, 1999 
will be permitted, 	: 

(J. The brands with fibreign Trade Mark .Registration Certificates 
(TMCs) will be alloWed reg stration in the Licensing year 2021-22 
provided they ' have applip for registration to the Trade Mark 
Registration Aythorit of. Ind a before the submission of application 
fir registration of the; particu ar brands, subject to the condition that 
rio brand shall 'be allowed to be registered in Delhi having identical 
or deceptively similar Trade ark - which is already registered in the 
name of a different brood() or in respect of the saute goods or 
description of goods,Xhis wi I however be subject to the verification 
of authenticity or Foreign Tra e Mark Registration Certificate (TMC) 
by the concerned IssOing Aut kority. 

e. Trade Mark RegistrOtion Ce tificate Is not required for brands . of 
Wino and Qeer.• 

!•• 
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v)  
The eligibility criteria for registration of brands of various categories of 
liquor is as under: 

• 

a) The Whisky brands shall bh divided into five categories SQ fiat 'as 
the eligibility for Licensing/registering various brands is ConOemed; 
These categories. are as foillOws: 

CATEGORY :I (Economy 
up to Rs 140/-per quarts): 

These brands shall be ollo 
has sold a minimum of 8 
the to preceding flnan  
excluding Delhi. The bran 
above minimbrn requirem• 
during the financialyear 20 

CATEGORY II (Brdnds wit 
per quarts): 

rands of Whisky) (t3rands with retail price 

ed registration in Delhi only if the brand 
000 (Eighty Thousand) cases In any of 

cial years i.e., 2019-20 or 2020-:21, 
s shall also qualify for registration, IF the 
nt of cases sold is fulfilled at any time 
21-22. • 

 

retail price between Rs.141/- arid 250/. 

   

These brands shall be allowed registration in the National Capital 
Territory of Delhi Oily if the brands have sold a minimum of 
1,20,000 (One lac twenty t iotisarid) cases all over India, including 
the National Capit 	

c

al Territ ry of Delhi in any of the two preceding 
financial years i.e., 2019-20 or 2020-21. The brands shall also 
qualify for registration, if th 4 above minimutn requirernent.,of cases 
sold is fulfilled at any time 9uring the financial year 421-22.  
! 

	

-0A-TEGORY-1:11-1Brands-with-TagrOce-bd twee rf Rs.2517- and R$. 	• 400/-per quarts): 

These brands shall be alio 
Territory of Delhi only if the 
(Sixty Thousand) cases all 
Territory of Delhi in any o 
2019-20 or 2020-21; The br 
the above minimum require 
during the financial year 20' 

CATE3ORY IV (Br
l
ands w 

above): 

ed registration in the National Capital 
brands have sold a minimum of 80,000 
aver India, including the National Capital 
the two preceding financial years i.e.. 
nds shall also qualify for registration, if 

nent of cases sold is fulfilled at any time 
1-22. 

th retail price from Rs.401/- per quarts and 

No sale figureS will be required in this category, 

CATEGORY V 

An international whikAty bra id being bottled in India and with retail 
price up to Rs.600/Jper qu rts shall be registered only if it has sold 
over 5,00,000 (FivI lac) ases worldwide in any of the two 
preceding financial ylear i.e., 2019-20 or 2020-21, The brands shall 
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• also qualify for registrati ri, if the above minirritrm roquirorrient of 
cases sold is fulfilled at a y time during the financial year 2021-22. 

The above eligibility concitIona will apply to new brands as well as 
to the existing bra,nds at )e time of the registration for the licensing 
year 2021-22. 	i 

b) The Rum brands Shall be divided into three categories so far.as the 
eligibility for Uceittsing / registering 'various brands is 'concerned.. 
These categories are as fellows: - 

. 	 . 
CATEGORY I (ECONOMY'RUM BRANDS): 

A Ruin .brand with retail pri6e up to Rs.120/- per .quarts shall be 
registered only if.it has sc Id 60,000 (Fifty Thousand) cases all over 
India, Including the National Capital Territory of Delhi in any Of the 
two preceding financial yr  'ars i.e., 2019-2020 or 20204021, The 
brands shall also quell for registration, if the above minimurri• 
requirement of cases sold is fulfilled at any time.during the financial 
year 2021-22: 

CATEGORY II 

A ROM brand with the retail price between Rs. 121/-. and Rs. 260/-
per quartS shall be regiftered only if it has sold 60,000 (sixty 
thousand) cases jall ov• r India, including the National Capital' 
Tbriltory of Delhi in any "I The two preceding financial years i.e., 
2019-2020 or 2020-202 . The brands shall also quality • for 
registration, ,if the! above minimum requirement of cases sold is 
fulfilled at any times during he financial year 2021-22. 

CATEGORY III 
For Rurn brands with the Mail price above Rs, 250/- per quarts, no 
sale limit has been prescritl ed. 

The above eligibility condi ions will apply to new brands as well as 
to the existing brands al e time of the registration for the licensing 
year 2021-22. 

c) The Beer brands shall be *vided into five categories so far as the 
eligibility for Licensing / r•gistering various brands is .  concerned. 
These Categories arc  as fo lows; - 

CATEGORY I I 
A Boer brand with above ' per cent alcoholic strength & MRP up to 
Rs.100/- per quarts shall .e registered only if it has sold 3,60,000 
(Three lekh fifty Ittiousa d) cases all over India, including Ihe 
National Capital Torrilor of Delhi in any of the two preceding 

1 Page l f26 



financial years 	2019- 020 or 2020,-2021. The brands shall also 
qualify for registration, if he above minimum requirement of cases 
sold is fulfilled any time during the financial year 2021-22. 

CATEGORY II 

A Beer brand up to 5 p -r cent alcoholic strength & MRP up to 
Ra.100/- per quarts shall be registered only if it has sold 1,50,000 
(One lac fifty thousand) c ses all over India, including the National 
Capital Territory of Delhi i any of the twe Preceding financial years 
i.e.. 2019-2020 or 2020- 021. The brands shall also qualify for 
registration, if the above minimum requirement of • cases sold is 
fulfilled any time during th financial year 2021-22. 

e 

CATEGORY III 

For Beer brands With alc 
with Maximum Retail Fri 
.bottle (61 50 ML), lie sale Ili 

hello strength above or below 5% (both) 
,e ovirip) of above Rs.100/- per quarts 
lit has been prescribed. 

CATEGORY IV 

For Diet Beer brands, no tG ale limit has been prescribed. Diet Boor 
should have alcoholic striength below 5% and caloric value less 
than 31 g per 100'ml. 

• 

CATEGORY V • 	 . 	. 	. 

An international ;Beer rand (inoluding mild beer) shall be 

registered Only.  if it ha sold over 5,00,000 (Five lac) cases 

worldwide in anylof the 	) preceding financial years i.e., 2019- 
2020 or 2020-201. The above eligibility conditions will apply to 
brands for future 'iregistra ion as well as to the existing brands at 
the time of registaltion for the licensing year 2021-22: 

d) f7or Gin/ Brandy/ yodlca/ wine/ Liqueur/Alm/ p/ Mixed Alcoholic 
Beverages with alcoholic s rength of less than 8% arid other liquors, 
no sale limit has been pres tbeci. 

o) Indian Liquor Wands (Mils 
Rs.140/- declared, as eco 
7Z/L-7V vends. The existi 
Economy brands 	be s 
60 degree) of 

 
retai price u 

to lower ex-distilleiy/whol 
par with the oconbmy br,  
declared as economy bra 
currency of the licensin, 

y and rum only) having retail price up to 
omy brand will also be sold through Lo 
g L-14 license shall become redundant. 

Id only in two categories .(75 degree and 
) to Rs:14U% 1..-.1 licensee will be aliovied 
sale price so as to bring their brands at 
nds. However, once a brand has been 
d, it shall continue to be so, during the 
year and the licensee shall not be 
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perrnitted to,  opt out of this category once he has exorcised his 
option. 

9 ?- 
11.5 	INFORMATION REGARDIN OTHER RELATED LICENSES: 

i) The license in ' the Form L 
distribution of Indian liquor an 

ii) Holders of L-1 rieensqs will b • 
. Excise Rules 2010 to sell In 

beer only to vends 'having 
licenses granted by the statu 
any other permit/H=1Se hold 

Myrtle Excise be'partrrient an 
obligation to grant any parti 
licenses. The holder of L-
cempensatien or relief on the 
L-75P1 liquor licenSes was no 

1 shall only be granted for . wholesale 
foreign liquor, except country liquor. 
permitted, under Rule 66(1) of the •Delhi, 
ian Liquor and Foreign liquor including 

license in form L-7Z & .1-7SP1 liquor 
ry authorities and cannot sell directly to 

tho Government shall' be under no 
ular number of L-7Z & L-7$P1 liquor 
licenses shall not be entitled to any.  

round that a particular number of 1.,-7Z 
;granted. 

r. 

iv) Each 1.-1 license hdlders 
warehouse license in the 
responsible for :any ;act of 
business entity or by the per, 
authorized ropresentaPve/exe 
carrying out day to day busine 
shall riot be changed..during 
prior intimation Co the' beput 
Ncr of Delhi (hereinafter calle 

ill need to have a separate bonded 
rm of L-31. The Licensee shall be 

omission or commission done by the 
on appointed by the business entity as 
:utive/ manager / agent or attorney for 

affairs. The person so appointed once 
the currency of the license without the 
Commissioner Excise, Government of 
"the Deputy Commissioner". 

oTHER CONDITIONS OF LICENCE 
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i) License in Forrn 	fort the lic • 
the,general conditions as cont 
51, 53, 61, 62, 63 and 66(1) 
orders/instructions issued the 
in force in the National Capita 
bonded warehouses. 1 

ii) 'rime terms and condition 
provisions of the Delhi; Excise 
under, shall be in addition to 
deemed to be incorporVed in 
expressly set out heroin. Apply  
understand the same before a 

iii) Tile Wholesale price (yvsp) f 
foreign whisky/ E3ieer/ Wine/ Ru 
AlcOholic Beverage which qua 
22 will be fixed by the Comm 
2010. 

nsing period shall be in/or 	subject to 
fined in Rules 34, 35, 36, 37, 38, 39,. 50, 
of the Delhi Excise Rules, 2010, and 
under, from time to time, and any law 
Territory of Delhi relating to liquor and 

, unless repugnant to the express 
Act, 2009, and the Rules made there 
the said Act and the Rules' which are 
hese Terms & Conditions es if they are 
cants are advised to access, mad and 
)lying. 
•r the brands of the Indian Liquor and 
1/ Gin/ Vodka/ Liqueur/ Alcopop/ Mixed 
y for the registration for the year 2021-
ssioner under the Delhi Excise Rules, 



1 

iv) The licensee shall 'keep at least - one week's stock in his bonded 	
)1() 

warehouse at 'all times, of all the brands approved for sale in the 
National Capital Territory of Delhi, so that uninterrupted supply to the 	/ I retail vends in the form of L-7Z, L-7V 8, L-7SP1 can be maintained 
throughout the licensing yea . In case, the licensee fails to maintain the 
required stock, !action under .ectionr  16, 17 and other relevant sections 
Of the Delhi Excise Apt, 2009 shall be taken against hirn. 

 

v) All the licensee will be bound by the provisions of Delhi Value Added 
Tax (VAT) Act, 2004: 	. 

vi) 'The Deputy Commissioner Excise) and the licensee shall monitor 
demand supply patterns, a sure normalizatiOn of supplies to retail 
vends in the form of L-7Z, L 7V & L-7SP1 and shall prevent supply of 
spurious and adulterated lig or by manufacturers vend owners and 
wrielesale distributors. 

vii) Each licensee should set-4 a Government approved mechanism/ 
laboratory at its bonded warehouses granted in the tem') of 1..-31 to 
check the presence 6t spurious liquor in each batch of liquor received 
from the manufacturers. The L1 license holder will have Me right and 
responsibility to systematical) check the product being sent to them for 
spurious liquor and will have to inform the Excise Department in case 
any spurious liquor is found in their supplies. Excise Department will 
separately issue. SOP.  in this r-'gird. 

viii) Breach . of terms and co editions may result in non-issue of 
irnport/trans port permits and •uspension/cancellation of 1.-1 license. 

3.1.7 tiECLARATION OF EDP: 

3.1.13 

i) 	The EDP will be derilared o 
Lireiner'Y/E3<--VViner'y Price 
disbounts/corritnIssio& of wha 
market In India, excluding.NC 

if) 	For. this purpose;• the; minima 
Price (ESP)/ Ex•Wineiy Price 
to 31' March 2041 will be the 

iii) 	It shall be incumbent upon 
lowering of EDP/EBP/EWP in 
within 7 days to the EXcise Co 
fix the WSP. 	! 

FIXATION OF WI1 01_ EpAi.. PRICE 

1 the basic promise of lowest EDP/Ex,- . 
:VVP) Price net of all duties/fees, 
soever nature allowed in. resPeot of any 
'of pelhiandtsp.:.• 	" 
rn ex-diStillery price (f*DR)/ Ekarewthry 
EWP) during the periodof '14  April 2020 
asis for the fixation of the pricing. 
he supplier to pass on • the benefit of 
any of the States post approval in Delhi, 
nmissioner of Delhi, to' enable him to re- 

Price for final WSP/ Price to 'Retailer will 
kinder: 

1 

(a) ' For NFL:  

a fixed by the Eicise Commissioner as 

SI. 	Price ParamOter 
No. 

. 
Export Pass Fees Tay case) 
Irriport Pass Fees  

Rate of Calculation 

Determined...  _ 
Ae per 	State Rule 

fiOper case . 
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• ; 	, 	• • 

_ 

. 

4 _____ _ 	_ Freight Charges 	' r.1:300 + r.139_r km for 600 cases 

6 _ Insurance Charges Der case) 
. El 10_ 	__........ 	• 	. 
-a0.3% on Iff-----------  

7 • . Landed Price ' . = 1+2+3+4+5+6) 	• 
8 Profit•Margin for L-1 12% ef #7 
9WSP.  : 	' 	• . 	. 	. 	. . 	. 

=(7449 
10 Excise Duty 	i . As per Rule. 152 
11 VAT Applicable VAT Rate x (21.10) 
12 Price to Retailer 	, =(9+10+11) 

) For Foreign Liquor(FL): 

• 
SI. 
No. 

Price Pa rameter Rate of Calculation 	. 

1 Cost, 	Insurance 	& i Freight 
unit),.. 

(per Determined 	 . 

..._ 2 Customs Duty (per unit) 	' 
i 

As per the Customs Act 1962 & 
Rules 	 . 

3 .. 	__ I tripod fear .quart )_ 
. 	,. 

Rs.5  0/- . 
4 Profit 	Margin! 	(per 	unit 

. rnanufacturer) .  
for Determined by Licensee 

5 EDP (deemed) =(1+2+34:11.  
6 Profit margin for L1 	' 12% ef 5 
7 WSP (per unit) =•_(5+6) 
8Excise Duty (per unit) As p_9r Rule 152 
9VAT Applicable Rate x (7+0) 

_ 	....... 

•-•,.. If r.. 

10Price _____ 	to Retailer 	• 

. 	. 
-r re+c. 	A a. ea, 	v • i r- e-. A et-.-1-.• ..-.-.-.. .-- 3.1.9 

 

For irnplernentation of the Excise Supply 
(ESCIMS), the standard operating Procodu 
to all the licensees of the Department of 
NOT of Delhi, who shall be reigiirod t 
provisions for IT and non IT infrqstructur 
required for • successful irhplemenliation o 
Management System. The License shall 
Department regarding supply of consign 
includes instructions/orders regarding bar 
(FALs) manufactured by SPMCIL Oa be 
when directed by the Department. The new 
high end security features which cann 
extenuating the chances of duty evasion. 

3.1.10 The grant of L-1 (wholesale) licens 
these terms and conditions as a whole 

Chain Information Management System 
es for barcoding shall be made available 
xcise, Entertainment and Luxury Tax of 
procure, install and make necessary 

- at hi k licensed premises as may be 
the Excise Supply Chain Information 

adhere to all instructions/orders of the 
ent to the retail vends of liquor. This 
oding. Further, Excise. Adhesive Labels 
mplemente.d in. a timely manner as and 
labels that would be introduced will have 
t be cloned and duplicated, thereby 

shall be subject to the ,acceptance of 
Id the licensee should 'adhere to all 
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provisions of the Delhi Excise Act, 2 09, the Delhi Excise Rubs, 2010 and 
'instructions issued there under. 

.31,11 An officer to be designatethas Dep ty Commissioner (Wholesale Operations). 
'Fhb officer shall have the following responsibilities:- 

1) 	prevent unfair trade or (Alcoa, to monitor operations and ensure 
overall superviSion of wholesale dealers 

ii) Td constantly monitdr demand supply patterns, assure normalization of 
supplies. DC will haVe authority to take.neceSsary stops to ensure that 
the supply to retail vend frorri wholesale are smooth. 

iii) Te prevent supply of'spurio0 • and adulterated liquor by manufacturers, 
vend owners and wholesale istributors. 

iv) To ensure equitable distr bution of stock among all vends by 
wholesalers. . 

v) To ensure no wholesale !icor see encourage brand pushing. 
vi) To conduct surprise chocks n distributors bonded warehouse 
vii) To ensure CCTV system i iplementation at all distributor bonded 

warehouse with a live feed b ing centrally provided to the DC office. 
viii) 'ro ensure no branding violati ns are encouraged by wholesalers, 
ix) To ensure track:and ttace un er ESC IMS. 

3,1.12 	The license 'will, be cancelle 
violated with a permanent ban on 'distribu 
fees will be forfeited. The Commissioner/D 
cancel or suspend any L-1 license as per 
Act, 2009. 

In case any of the above conditions is 
brig liquor in Delhi and the entire license 
puty Commissioner reserves the right to 
provisions of section 17 of Delhi Excise 

3.1.13 	The Government reserves th 
levying duties / fees and amount of duties 
amendment is made to the Act, Rule or La 
Delhi during the period of lidense. Accordin 
all the 1.-1 

right for a mid-term review of manner of 
fee etc. to be paid / payable in case zany 
related to liquor & bonded warehouse in 
ly the changes if any shall- be binding on - •• 

• 

3.1.14 	SuStainable and °co fiiendly IternatiVe packaging rnateriallike Aseptic 
carton packs e.g. tetra packs mays be alio ed/encouraged. Excise department will 
Work with industry to monitor the quality star dards for the same. 

3.1.1 5 	The detailed terms and conditipns for the grant of wholesale licenses In 
Form t..1 is annexed. 

4. 	FRAMEWORK FON GRANT OF RETAIL LICENSE IN FORM OF L-7Z, L-7V 
& L-7SP1 IN DELHI: 	 is 

(1.1.1. 'rho priority of Tie Government is to promote consumer choice arid availability 
of popular as well as niche brands so that the customer has a wide choice, besides 
taking systemic measures to check Arnuggling and bootlegging arid ensure that there 
s adequate spread of retail vends ♦  Delhi. The process of granting &Tie license will 
be such as to ensure equitable coverage s. that there is no instance of un-served 
and uodorserved areas in Delhi including N ri-Conforming Areas. The objective is to 
irisur.: equitable access of liquor supply to all the Wards/areas of Delhi eliminating 
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the passibility for spurious/non-duty paid liquor. It is also important to ensure 
accountability on part of the licensee in terms of revenue enhancement besides 
keeping in check the emergence of mono elies and cartels, 

In view of the above, the framework for grant of retail licenses shall be as under: 

I •• 

i) The number of retail liquor 
premium retail vends: 

ii) There shall be: he 0overrirn 
licenses in the form of L-6, L- 

iii) Delhi shall be distrib'eted int 
new license in the: form 
operater/allottee through e-t 
and e-tendering shall ensu 
significant revenue in!the for 

iv) The revenue collection shall 
fee of Retail vends in form c 
shall be paid monthly ir 

vends will be 649, including five super 

sot owned liquor vends for IMFL/FL and 
6F0 & L-SFE will become redundant. 

32 pre-defined zones; There shall be. a 
of L-7Z to be granted to each zone 
oder arid bidding. This method of zoning 
re that each zone operator contributes 
it of -highest bid per zone. 
e substantially subsumed into the license 

of L-7Z and the license .fee of each L-7 Z. 
equal installments from the date of 

commencement till the end eif the fiscal year as per Rule 48 with The 
Delhi Excise Rules ,2010, 
A new license category 	shall be granted to each zone 
operator/allottee holding license in the form of  L-7Z enabling the. 
licensee to operate specified pumber of retail liquor vends in the zone. 
Allotment of 32 L-7Z license, and 844 L-7V retail vends licenses shall 
be made through e-tender p ocess with the reserve price for license 
fees as the base for bidding. 
The vends in the airport zon will be allowed to operate for 24 hours 
and will be further permitted t) have shop in shop concept for exclusive 
display of various brarl,ids. 
There shall be a new! calego of retail vend license in Form L-75121-.  
Super Premium Licehse, w ich shall be 5 in . number and shall be 
premium, international qualit retail vends and shall offer high-end 
walk-in experiences for cons imers. These 5 Super Premium licenses 
(1...-7SP1) will be tendered se :irately in one group b one entity to be 
opened anywhere in the city c xcept the Airport Zone. 
The reserve license fee for uper Premium (L-7SP1) vends shall be • 
two and a half times! of the verage reserve license fees of a L-7V 
vend in Delhi. : 	; 
Average reserve license fees of a vend in Delhi = Sum total of reserve 
price of all zones/ totat number of vends (849 vends) 

ELIGIBILITY TO HOLD A LICENS : 

No manufacturer or vi),hoiesal license holder will be allowed to bid for 
zonal license of retail ve nd or vice versa. If retailers and 
manufacturers/wholesalers ar common entities, there is possibility of 
forrnation of syndicates I • ading to overcharging and brand 
influencing/pushing hy onto rig into exclusivity arrangements with 

irekcartain brands at the, cost a exclusion of others. The retail license 
e•C • 
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holder 	should 	not 	have 	any 	manufacturing 
facilities/distilleries/breweriewineries anywhere in the country or 

• abroad either directly or th ough any sister concerns/related entities. 
For this purpoSe, sister coy cems/related entities shall mean that the 
entities should:  not have co Trion proprietor or. partners or directors. 
Majority ownership p% or more) of the proprietorship or partnership 
or company should not lie w th the same person in all the entities. The 
entities should; riot have a olding-subsidiary relationship or are not 
subsidiaries of the same hol ing company. • 

ii) Any private legal entity or individual who has proof of filing Income Tax 
Returns for the last three as essment years is eligible to participate In 

	

the bid. 	 • 
iii) TO entity to participate in the ender for zonal license of retail Nand should 

have net worth of at least Rs.3 prom, it the entity intends to participate in 
lender for one zone and net wo th of at least 11;1.12 crore, if the entity intends 
to participate in tender for more Ilhran one zone. 

iv) NO entity will be allocated m re than two zones in order to ensure that 
there is no market capture an 1 cartelization. 

v) The carpet area of the retail Ivend holding license in form L-7V should 
not be loss than 600 sq. fedt (An exception with the approval of the 
Government could be made only for vends in non-conforming areas) 
and not more than 2000 Sq F et. 

LICENSE FEE: 

i) 	Each zone holding 1..4. Zlicen,  o shall have a reserve license fee on the 
basis of the following formula: 

6. 

6.  

7.  

2. 

Existing License too 
zone 
(For A rport vends the fees would be calculated 
R. 16 lakijuer vend 	• • 

Excise Duty 

the.pro osed zone . .  
vends xcludIng Country liquor (1.1-8) vends in 
=201(  20 E=xcise Duty of the _all the ex isting 

Average VAT 	 =2019-a (VAT on wholesale le. 1071 (yore +.. 
VAT on retail i.e. 130 crore) to be apportioned 
pro-rata to the vends in that zone 	 

Excise Duty on HM i =:2019:-20 Total Excise duty on l 1Cft (including 
including 	Additional additional excise duty) to be apportioned pro-rata 
EXcise duty on f ICR 	to the v ,nds in that zone (Rs. 195.20 croros +Rs. 

7.112 ( ores= Rs. 216.32 crorosj__ 
Excise duty on Huffer =2019-.0 Excise duty on Huffer stock lying in 
stock lying in MI I (DUI 13W1-1 ( )iff. b/w IP receiving & T1 receiving) Rs• 
b/w ll) reoeiv-ng li 'IP 64.0(3 a ore 
receiving) 
Total revenue for the =1+2+ +4+5 
zone in 2019.20 	• 
Add 10% to account for =10%o 6 
year on_year growth. 
'Total Reserve License =6+7 Rounded off to the nearest highest 
toe of the zone 	number 
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ii) The license fees for the firstyear wi I only be charged on a pro-rata basis frorr 
the scheduled date of Commiencerncnt of business to the end of the fiscal year 
2021-2022. For illustration, if! there a a 9 operative months left in the fiscal yea 
after the scheduled date of Ornrnenc ement of business, the license fees will be
payable only for 9 months calculate on pro-rata basis, The license fee of each 
zone shall be paid by the licensee in accordance with the provisions of Rule 48, 
wherein, a licensee shall, by.  the 7 h of the month . in which he begins his 
business under his license 'arid thereafter by the • 7th of every subsequent 
month, pay in advance one-twelfth of the annual license fee till the whole fee is 
paid. The successful bidder! shall dpposit • 25% of the annual license fee as 
security in accordance with rifle 48.T le 25% security deposited by the licensee 
shall •be adjusted at close of the yer r. He rnay, however, at any time, pay the 
whole amount due if he so wishes. 

iii) If a licensee defaults in•paying the m 
or fully, then he shall be liable to pa 
rate of 12% per annum frorri the.d-
payment became due. Further, if the 
the month, then an additional penalt 
due till the date of actual payment sh 

r 

pay all the dues (including interest and penalty) by the last day of the month 
then security deposit shall be forfeitq'd and the license shall be cancelled and -
Ye-tendered. The . licensee will also be blacklisted • and prohibited from 
participating in any other tendering process for a period of two years. 	• 

iv) !.icense fee shall be per' zone and th re is no method for per vend liceru fee, 
ix:; the successful bidder of the zone will have to pay the.prb-rata monthly. fee 
for a zone as a whole even if for any eason he chooses to set up less than the 
prescribed number of vends in his zo e. 

v) t he license fee may be inore?sed on an annual basis to be determined by the 
Government every year. 	• 

DISTRIBUTION OF RETAIL VEND IN DELHI; 

i) The 272 wards in 68 Assembly Const tuencies are divided into 30 tones. Each 
zone shall have 9-10 wards and sh• II be allowed to have a maximum of 27 
retail vends (L-7V), having on avera e 3 retail vends in each ward. However, 
each zOrie operator (L-7Z licensee) II have to operate 2 'mandatory vends' in 
ouch ward allocated in: the zone an the remaining vends will be 'freehold 
vends' that can be operated -anywher within that zone, • 

ii) The New Delhi and Delhi Cantonme It Assembly Constituencies do not have 
Wards and 29 vends shall be allocat.d for New Delhi and Delhi- Cantonment 
Assembly Constituencies together. 
There shall be 10 retail vends at the If dire Gandhi International Airport, 
The distribution of L-7V retail vends in wards shall be as under: 
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nthly advance license fee, either' partially 
, on the sum due, a simple interest at the 
to next following the day on which such 
default continues beyond the 15th day of 
at the rate Of 0.1% per day on the sum 

II be levied, Further, if the licensee fails to 



War (.s 
hi 

flint 
Zon 

Von(J 
s in 
each 
20110 

Wards 
AIlobo. 
td 

Total 
Mando-

tory 
Vends 

Vends 

27 272 544 266 18* 

29 0, 29 0 0 

oT 10 10 0 . , 

049 

1 

32 

rr uphold 
VornIs 1,1 

ouch Zone 
(approx.) 

!Wanda- 
tory 

Vonds 
in ouch 
Ward 

2 

0 

0 

Mandatory 
Van& in 

euchZunu 

• • 
P.11)11AC: and 

Cantonmunt 
Aron 

MCI) Amu 

Alrport 

road 

is annexed. 
• 

4.1.6 TENDER PROCESS FOR ALLOTM -NT OF THE ZONES: 

'NO-IT: Due to rounding off, 2 Zones will have 10 Wards each 
have 9 wards each. Flowever, each zone w I have exactly 27 v 

(v) ',Distribution of Municipal Wards in ttl Zones arid the Pa 

while the other 28 will 
ends. 

se reserve license fee 

i) Allotment will he made throug'i e-tender process with the reserve price 
for license fees es thetase. 

ii) A non-refundable participation fee of Rs.10 lakh per bid is prescribed 
for each valid bid per zone., 

iii) An entity 	free to bid for as r4any zones as it chooses including all the 
32 zones. 

iv) The bids will be opened in a re-determined order, e.g. Zone-1, Zone. 
2 	Zone-32, to be di7:cided i rid published by the Government before 
opening of the bids. As an when any particular entity is declared 
winning bidder for two zones, the said entity's bids for the remaining 
zones will be consider(d invali 1 and will not be opened. 

v) If any applicant wishes to part cipate in the bid for only one zone then 
lie shall submit 4in EMD of R '.30 crore. If he wants. to paitiOpate in.  
more than one zone; he shall submit EMD -OIRS.0 • 6"-ro. r.e. This '4*D 
will be refunded if the 'applica t. 'does not. win the bid. If the ilpplicarit 
does riot accept the license a tor winning the bid within the stipulated 
Lime frame, the EMD amount s tall stand forfeited: 

vi) The successful bidder? for a one shall provide a security deposit to 
match 25% of the winning bid amount within ono week of the date Of 
issue' of Letter of Offer; after a ljusting the initial EMD. If a successful 
bidder fails to pay i4 25% iectimity deposit, the EMD shall stand 
forfeited. The bidder will als be blacklisted and prohibited from 
participating in any other biddi ig process for a period of two years. In 
caso, the security deposit is 1..ss than the EMD, then the remaining 
amount will be adjusted towardthe payment of first month license fee. 

vii) The winning bidders for L-7Z li 'ens° will get a time of 90 days and L-
1,,  

7SP1 Super.  Premium outlets v iii get 6 months from the date of issue 
of L-7Z & L-781,1;licen$e to commence business in all their shops. This 
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renewable subject to timely payment of 
all the rules and regulations. 
,nsure compliance of all the terms and 
ing but not limited to: 

of ZG 

scheduled date of commencement will be non-negotiable and if any 
licensee is unable to start o ert.4tions (partially pr fully) by then, they will 
still be liable to pay the first i  stallment. 	 . 

via) If the licensee is found bein engaged in major malpractices, its entire 
zone license will be Cancelled immediately and re-tendered thereafter, 

ix) 	ror airport zone liOense.s, he H1 bidder shall be issued the L-7Z 
license only after obtaining I No Objection Certificate (NOC) from the 
Airport Authorities within 30 4lays. After grant of the Odense, the Airport 
Zone Licensee wilt eet a ti e of 60 days from the date ef issue of 
licenSe to commence busin • ss In au their.  vends This scheduled date 

idYi 

of .commeneernent Itrill*be.  nOn-negotia We 'and :if any vend is unable•to'.-
stat'operatiohs by then,;theY'.  will have to.  all.  paY the - firtt installrnek 
If, for some reason, the Ill bidder Pails to obtain NOC (rem Airport 
Authorities-  within 30 days, then the offer will be given to the 
subsequent bidder (1-12, 1-13 etc. in that order) subject tO the condition 
that the license fee shall be fiat of H1 rate.. 

• 
4.1.6 TERMS & CONDITIONS TO 

The proposed. retail vend in 
• 51(1) of the Delhi Excise Rul  
in any of the.  Market's, malls  
complexes (LSCs) efp. as for 
opening a new. vend in Delhi  
opening vend within a 
institutions etc.! 

ii) 	Every vend shall !provide 
accordingly. To illuStrate, 
outside a vend or in ithe pav 
customer shall be given aco 
arid sale process shall be 
vend to have closed 6lass do 
Vends will need to be air con 
Each vend will .have CCTV 
shop and the recording shal 
one month. 
Adequate security arrangers 
and around each verip. 
Licensee shall be retiponsib 
their shop. In case the sho 
and complaint is received 
particular vend will be came 
in the license fee for (he zon 
The retail licenses shall be 
license fee and.comptiance o 
The licensees will have to 
conditions of the license inclu 

BE FOLLOWED BY RETAIL LICENSEE: 

he form of L-7V should comply with Rule. 
os, 2010. The retail vends can be opened 

commercial roads/areas, local shopping 
g as the standard rules arid regulations of 
is followed which includes restrictions on 
pacified distance of schools, religious 

.a walk-in- -experience -and- -designed 
stomers will riot be allowed to crowd 

.ment and buy through the counter, Each 
-s inside the vend arid the entire selection 
ompleted within trio vend premise The 
rs. 
itioned and well lit. 

cameras installed inside and outside the 
be maintained minimum for a period of 

nts shall be provided by the licensee in 

e for law arid order arid security argued 
causes nuisance for the neighbourhood • 
y the Government, the license of that 

led. However, there shall be no reduction 
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'Oet-Ne 
NY' d1 /4  

a. Timely payment Of fees 
b. Ensuring walk-in 	e .perience 
c. No major complaints fro the nearby Community against the shep. 
d. Neighborhood should n t experience .any diaturbance due to the 

vend. 
e. Maintenance of lew and rdor and good conduct in their vicinity.. 

	

1. Ensuring no spurious liq or is sold. 	. 
g. Ensuring no brand pushi og to consumers. 
h. Ensuring consumers.have choice of brandsin their vend. 
I. Mandatory purchase of si,ipply from Li license !wider's in Delhi etc.-

and no direct purchase frbm manufacturers. 
Ensunng no underage person is sold alcohol and an ID 'check is.  
conducted when necessary. 

k. Licensee will ensure ne dry snacks or cookod food outlet gets 
opened right outSide the shop which encourage people to drink . 
a9d loiter around 'the sho Itself.. 

ix) The compliance of 4cense arameters and maintenance) of iaw and 
order in the vicinity Of his v rids shall be an important parameter to 
decide whether his zonal lice se should be renewed at the end of year. 

x) Stringent penal action will be taken against any licensee if any of the 
conditions are riot complied o including but not limited to immediate 
cancelling of the licenim of th particular vend. It may also load lo non-
renewal of zone:licere in SU sequent years. 

xi) The detailed terms and con itions for the grant of Retail licenses in 
Form 1.-7Z. annexect 

4.1.7 SPECIAL CONDITIONS FOR SUP 'R PREMIUM VEND- L-7SP1: 

-4 

.v) 

vi) 

iv) 

1) 	The retail vend in the orni of 
the Delhi Excise Pules? 2010. 

ii) The winning entjty fq the e-
with any one or :rnorejof the 

...and convert their;  existing von 
at a mutual agreement with t 

iii) Super Premium. VendS 	h 
Ft 
Super Premium Vends will b 
200/- MRP for Boor and abov 

I 	. including but riot limited to Wh 
Super Premium ;Vends will n 
liquor brands including wines ( 
l'he Super Premium Vends c 
sell ancillary products 'such as 
art paintings, high value me 
boxes, bar glasses 0E01 

forM of L-7Z, 

'pat: 18 

'/SP1 should comply with Rule 5 1 (1 ) 

ender of 5 L-7SP1 licenses shall tit: •up 
onal operators (excluding Airport Zone) 
s into a super-premium vend .4y.arriving 
le zone operator holding license in tho• 

. 	. 	• 	• 	• • 
ye 'a minitnum carpet areii 0(2..00 Sq. 

allowed to sell products only above Rs. 
Rs. 1000 Retail price for all other spirits 

skey, Gin, Vodka, Brandy etc. 
ed to stock at least 50 imported (MO) 
ECRS) etc. brands in the store. 

n dedicate up to 10% of their space to 
Cigars, liquor chocolates etc., high-erid 
chandise such as bottle openers, ice 

1 2 6 
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4.1.8 

! 

vii) Itle Super Premium Vends can setup a tasting* room within the. 
premise which will have to b0 an enclosed area, not•visible*frorri rest' Of 
the store. This room can only' hold training and tasting sessions.. • 

viii) Super Premium Vends are rermitted to have shop-in-shop concept for 
exclusive display of:Various brands in exclusive shelves, so that the 
customers can walk-in into the display for their selection of products. 

ix) Super Premium shops will b.:.; allowed to be open till 11 PM, one hour 
extra from L-7Z/L-7Vlicerisedi vends. 

xj 	The mechanism for 'adjustin the license fee of the L-751)1 licensee 
against the L-7/1..-7V shall be that L-7Z / L-7V will continue to pay the 
total zonal fee arid a pro-calla adjustment for the vend tied-up with L-
7SP1 will be made against tile monthly license fee payable by L-7SP1 
licensee. To illustrate, a.zorip consisting 27 vends is allotted at a zonal 
license fee of Rs,270 crore pier annum and the L-7S1'1 consisting of 5 
vends is allotted at alicense Tee of Rs.125 crore; in this case assuming 
that the L-7SP1 licensee takk all the 5 vends from this particular zone 
then the zonal licensee will pay annual license fee of Rs.270 crore and 
the L-7SP1 liceOsee will pay nnual license fee of Rs.75 crore i.e. after 
taking the pro-rota adjustmer t of, fis.50 crore. 

xi) The license fee may 0 incre sod on an annual basis as determined by 
the Qovernment. 	; 	 • 	 - 

xii) All the other conditions appli 'able for L-7V shops would apply unless 
specifically mentioned es an.  xception in the above points. 

• 
QUALIFICATION CRITERIA FOR -7SP1 

. . i) 	The reserve. license...lee...for . 
two and a half times ; of the 
Delhi ..Average reserie ken, 
reserve price of all zones/ the 
premium outlets (849 outlets) 

ii) 	Allotment will be made throu, 
as the base license f?es. iii 
be levied for participation 
participation in the bid' shall b 

NO 	Any entity or individulal biddi 
experience of operatiriig high-
least one of these v4nds sh 
2,500 Sq Ft or above retail ar.  

• iv) 	Any entity or individual biddin 
experience of retailing of over 

v) Joint Ventures b.etwe4n entiti 
Joint Venture, at lea0 one 
should have the requited exp 

vi) The detailed terms and con 
Form L-7SP1 is annged. 

4.1.9 OTHER CONDITIONS OF *ETAil.. 

uper. Premium...(L-7SP1).-vends-shall-be-
verage reserve license fees of a vend in 
e fees of a vend in Delhi = Sum total of 
number of vends excluding the five super 

h c-tender process with the reserve price 
participation fee of Rs.10,00,000/- shall 

in the tender process. The EMI) for 
Rs.1 5 crores. 

ig fur Super Premium Vends must have 
luality liquor vends anywhere in India, At 
tad be a walk experience store with 

a arid operational for at least one year. 
for Super Premium Vends should have 

50 BlO brands . 
s are also eligible to apply. In case Of a 
f the partner firms of the Joint Venture 
rience individually as detailed above.-
itions for the grant of Retail .licenses in 

ICE NC ES 
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i) 	Every license in form of 
subjected to the cOndition 
provision of Delhi Excise 
(hereunder, terms and coed 
7V and L-7SPland ;orders 
time to time. 

-7Z, L-7V and L-7SP1shall be granted 
that the licensee shall comply with the 

Ct, 2009, •the Delhi Excise Rules framed 
ions of grant of license in form of L-72., L-
ssued by the Excise Commissioner from 

ii) L-7V & L-7$P1 Licensee 411 be entitled to retail sale of Indian and 
Foreign liquor and shall probure all categories of liquor only from L-1 
licensee. 

iii) 	No person to v..hom license as been granted license in Form L:77Z, L- 
. 

7V and (-7sP1., shall be ent tied to claim renewal thereof and no claim 
shall lie for damages or of erwise in consequence of 'any refusal to 
renew a license on expiry of -)eriod for which the same remain in force. 

iv) Every licensee in Perm L-7Z, L-7V and L-7SP1 shall be bound to 
furnish any/all :InforMation in connection to: their operations truly and 
faithfully within.  the time prescribed by the, Excise Department. Any 
refusal to furnish the informa ion, furnishing of false information or non-
compliance of, ordeFs will be regarded as breach of Terms and 
Conditions on Which the (leer se is granted. 

r 
v) In case of a surrender of a r tail license by a zone allottee, the security 

deposit shall be forfeited an the zone will be re-tendered and the said 
licensee will be prohibited fr rn participating In the bidding process for 
a period of two :yearsi, 

vi) Shifting of retail vends (L-/V & L-SP1) shall be. allowed and no. 
additional fees will b6 chard d for the same. However, the condition of 
number of rnaridatory and fr.ehold vends in a ward/zone will 11(100 to 
be maintained. 

vii) Retail license will b4 a ran wable license to be given by tire Excise 
Department as:per tile Rules 

viii) Alter the completion:of the endering process, the l..-7Z licensees will 
be given two weeks time to submit their inputs regarding the MRP to 
the Excise Commissioner. he Excise Commissioner will fix IMP for 
each product aftertaking kit account the inputs from L-7Z.and 
licensees .and the ptice of he product in. the neighborincf-States 	. 

. Uttar Prodesh, Punjab and .Rajasthan. The-  . Excise . 
COmmissioner Will also  prov e an opportunity of being heard to - with.  
1.-7Z and 1,7sp1 licensee a prescribed in Rule 64. Similar. process 
will be followed at the time •f Introduction of new brands during the 
course of the year. k'he lice isee is free to give concession, rebate or 
discount on the MR11 

ix) FICR segment Shall directly urchase only from retail vends (1..-71/ & 
SP1) and not from Lit Simil arty, events, weddings arid any other day 
permit holders isuch las P-1 t P-10A, 	P-10E shall buy only from 
retail vendors (L-7V 4 L-SP1 and not from L-1. 
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1 
() x) 	In-Shop branding will be allowed but no branding wilr'be allowed 

outside the shop in any form. except the signboard' 	,for. 	shoo. itself.:.  
NO branding, standees; banners, installations should be.put allYWhore; 
outside the Shop. The branding will have to be strictly limited INSIDE 
the shop. 

4.1.10 POWER TO SUSPE.NDt(:ANCE LICENSE 

i) 	The Authority grantinb licens • in forM of L-7Z, L-7V and 1.-7SP1 may 
suspend or cancel Ole liven 	as provided under 'Section 17 of the 
Delhi Excise Act, 2009 in the following circumstances, after giving 
reasonable opportunity of bei g heard:- 

, 
If the license Is transferr d or sublet -by the holder thereof without 
the perinissiOn of I:licensin Authority; 

If any excise revenue ear- We by the holder thereof is not duly paid; 

In the event of any breacf 
Of by any ono acting on 
permission, Of any;of the 

d) If the holder ;of license or 
offence punishable under 
for the time being in for 
matter relatiN to 'Excise 
bailable offence 'wider any 

e) If the purpose for Which the  

t) If the license has been obt 

ii) The Licensing Authdrity m 
Security Amount in case of b 
of license in form of 1.-1/Z, L-7 

iii) The Terms F Conditions of th i  

Rules, 2010 and aillorders; 
doomed to forrn an integral 
Conditions as if they were ex 
for grant of license in form o. 
also herby advised to acces 
applying. 

4.1.11 POWER FOR FoRFim-uRE OF S -CURITY: 

a)  

b)  

c.) by the holder of license or by his servant 
his behalf, with his express or implied 

errns and Condition of the license; 

his agent or employee.  is convicted of an - 
Delhi Excise Act, 2009 or any other law 
e, relevant and connected with Excise 
Revenue or of any cognizable and non 
other iel6ant 

license was granted, ceases to • exist; 

ined through misrepresentation or fraud. 

order forfeiture of part or whole of 
ach of any of the Terms and Conditions 
and L.-7SP1. 
Delhi Excise Act, 2009 and Delhi Excise 

directions issued there under shall be 
nd inseparable part of the Terms and 

rossly set out in the Terms /1 Conditions 
L-7Z, L-7V and L-7SP1. Applicants are 

, read and understand the same before 

In case bf a surrendr of a retail 
deposit shall be forfeited arid the zone will 
also be blacklisted and prohibited for partic 
period of two years.  

'cense by a zone allottee, the security 
e re-tendered and the said licensee will 

dating in any other bidding process for a 

  

Page 21 f ZG 

    

      

      

      



14.2 	Simplification and Rationalisati 
Duty and VAT: 

4.2.1. Since Ihe entire Excise duty and VAT 
1 foe for retail vends, It is decided that 	Dr  
and accounting by the Departments. Atience 
rate of 1% each. HoWever, the VAT for cons 
uontin to be levied at the rate of 25%. 

1 
t 4.2.2 This will 'minimize the possibilities • 
duty. 

14.3 !Sale through Canteen Stores Department (CSD) 
I 	• 

At present, sale of Indian Liquor an d Foreign Liquor through Canteen Stores 
iboortment (holders of License, in Form L-23 L-23F) is given rebate 'of 50% of the Excise 
'Duty cm Indian Liquor and 25% On Foreign Lig or. Under the Now Excise Policy, the Excise 
Duty is being substantially subsOrned into ticen e fee of Retail Vends. It is proposed that the 

;supply of liquor to the defence personnel shout continue seaminess and iii such a manner so 
that CSD Store are not bUrdened by such a h4avy license fee as is being expected free! the 
regular retail vends. Further, the GoM has rommended that the Excise duty shall be 

Inhaintained upprOximately at the current rates and necessary amendment be made in the 
rules. 

Al present, the excise duty contribution from Sale through CSD for the year 2020-21. 
was 91.87 cr. Accordingly, it is proposed ithat rate of Excise Duty for Indian and 
Foreign liquor shall be 66% of the :Wholes 
Stores Department. At this proposed rates, 
remain at approximately the same level as 
will however lead to proportionate lower Excise  
the premium segment brands with the overa 
some. The prices ,of lower segment 0( liquor 
structure. However, the prices of premium li 
modification in duty structure. 

4.4 rviicrebrewery: 

the retail vend of boor manufactured by a elk 
'rind is granted for consumption" "off" 'the pier 
approved terms and conditions. In regard to r 
shall also apply: 

le Price (WSP) on sale through Canteen 
the overall excise revenue from CSD shall 
irt the previous. years. The change in duty 
duty levy in lower segment brands vis-a-vis 
I tax revenue remaining approximately the 
ill come down due to rationalization of duty 
pier brands are likely to rise by prof osed 

robrowery is granted license in form of L.11 
live; to any independent restaurant as per 
ricrobrewery, following terms and conditions 

n of liquor pricing including Excise 

has been subsumed info the reserve license 
ty and VAT shall be charged-for better control 
XCISQ Duty and VAT shall be charged at the 
replier' "on" the premises (HCl sector) shall- 

f siphoning or avoidance of VAT, Excise 

4.4.1 Draught beer shall be allowed to be t 

4.4.2 Draught beer shall also be allowed 
have the P-10, P-10E, P-11, P-13 permits. 
served as a take away, clear sign age and it 
short shelf life and the bottles Will have to n 

ken away. in bottles or 'growlers'.., 

to be served at permitted events which 
7lowever, wherever draught beer is being • 
formation will be need to put up about its 
oration the expiry date clearly. 

4.4.3 Micro-Brewery shall be allowed to s 
.have 1.-15, L-16, L-17, L-19, L.,20, t..;:21, L-2 

pply to other bars and restaurants who 
, L-29 & L-38 licenses. 

A-OeL  

GV4.C;C  ° 
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4.414 The orders can only be placed by 'he above license holders through a retail 
vend (l.-7V/1.-75P1) who wilt procuire the p oduct from an L1 distributor. 

I 4.4.5 Each rniore-brewery will have to a point a L-1 distributor for.  anyoff-premise 

• 

i'4.4.6 The L-1 distributor and ttie Micro-Brewery will haVe 'the responsibility to 

I reinforce the expiry date and.ons* no pr duct outside•theexpiry date IS being sold 
at the outlets. 

14.4.7 Any L-15, L-16, L,17,1-19,: L-20,1.121, L-28, L-29 and L-38 license holder 
found selling draught beer after its expiry date will immediately have his license 
revoked. 

1 4.5 	'timely implerhentation of the new 

The Excise Department .  has 1rib-educed. Excise .Adhesive Labels with-'high end 
I security features manufactured by Security Printing and Minting Corporation of India 
Limited (SPMCil.) to avoid tax evasion an plugging leakages in supply chain and 
has signed an agreement with SPMCIL. 

I these EAl.s have necessary clauses re 
;security features i.e. (anti-counter:felting 
'features and Online verification of;labels 
EAL, developed by IIT Kanpur. Accordingly: 

larding advanced technology and high 
pecial tag printing ink, mark with 3-D 
ith Checko App) used in the printing of 

4.5.1 The Excise Adhesive Labels (EAt s) manufactured by SPMCIL shall be 
implemented in a timely manner. 

4.5.2 The now labels have high end secui  
duplicated, thereby extenuating the .char 
implementation of the new barcodes, the p 
through ESCIMS will continue. 

ity features which cannot .be cloned and 
ces of duty evasion. Further, till the 
sent system of bar-coding and ordering 

/Li; • Cpecial Inspection Teams: , 

tile Excise Department is the final authority 
to plug the revenue leakages and protect 
provisions of Delhi Excise Act, 2609, De 
conditions framed thereunder in. Ac&vdingl 

fi.G.1 Special Inspection Teams will be set 
donduct and operation of retail vends and 
,liuinsing terms are being violated. Ibis will 
that is expected of any shop being slot up in 

  

 

that has been entrusted with the powers 
lUable Government Revenue under the 

hi Excise Rules, 2010 and terms and 

 

up to constantly check and examine the 
warehouses to ensure that none of the 
be done to maintain the quality standard 

   

barcodes: 

  

Page. 23 )( 26 

  

    



4.6.2 An officer to be appointed as Deputy Commissioner (Wholesale 
Operations). 

4.6.3 Constitution of special teams for 
systematically pick up samples fr:orn bon 
and restaurants across all brands and th e  
wubsite. Any L-1 license holder or retail 
liquor will lose their entire license and wi 
applicable laws, They will be permanent' 
Delhi arid in Good faith, the information 
Department. of all other States. . 

ample collection: Teams will be set Up to 
led warehouses, retail vends, hotels, clubs 
report of the same will be published on the 
shop owner found In possession spurious 
I be subject to criminal proceedings as per 

black listed and barred from operating in 
f the same will be provided to the Excise 

4.6.4 Supply of spurious liquor is a ser ous•pUblic health haiard. :lb keep this in 
check the Government of Delhi will setup a state-of-the-art lab which will specialise 
in detecting spurious and counterfeit liquor. Government will work with the industry to 
set the safety 'standards and practices for the same. 

4.T 	1.4(.1-w License in the form: of L-3 
(•rouses, Motels, Wedding/Party/Event 

for Banquet Halls, Party Places, Farm 
en ues 

Currently, Banquet Halls, Party Places, 1-
. Venues are required to avail temporary li 
for parties and functiont organized. Accor 

arm HouSes, Motels, Wedding/Party/Event 
sense in form of P-10, P-10A, P-11. 8, P-13 
ingly: 

4.7.1 New License in the forM of It-38 for anquet Halls, Party Places, Farm Houses, •• 
, Motels, Wadding/Party/Event Venues wit r permission to serve Indian and Foreign 
liquor in all the parties hosted at their pr mists on payment aerie-time annual fif:e 
as per the following slab:- I 

SI. 	Carpet Area of Banquet H Ils, Party 
No. 	Places, 	Farm , Houses, 	Wedding/ 

Party/Fvent Venues 	'On qq. f t.)_ 	 
tipto 5,600 • 	,.. 
Aboy_d_fja9 and upto 110,900 
Above 15,000.  	'..,. 	..,1...  

. 
1 

4.7.2 No separate P-10 liCense ¶ill be equIred at any event being conducted at 
'these venues once the yearly license is a uired. 

4.7.3 The area will be calculated en.the asis of.tho entire,usable carpet area which 
is leased out for events and gatheringS. In case of venues with multiple floors, the 
carpet area of each floor willtbe calculated 

4.7.4 'Me venues which conduct mullipl events will have to take this mandatory 
lit:Cr150 in order to serve liqubr in their pre ises. 

b) 

Fee (in Rs.) 

15,00,000 

5,00,000 
10,00,000 
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(.0 (- .4.7.5 For in-house party or any function n any Community Centre, the 1,-IC) fee will •be applicable at the rate of Rs.I0,000/- per event, irrespective of the number of 

1.7.6 To serve liquor in tElanqOet Halls, Party ROOM Farm Houses: Moteis,-
Wedding/ PartWEvent Venues, the one-time P-19E-license:fee will o R 5Q cool.. 
per event, if the said venue does "fa hold tOgUlarlicense.• 	•• 	 •• 

t,. 	New Policy for Hotels, Clubs and Restaurants (FICR) 

The hospitality industry is a! significant c ntributor to the State's overall economy.. 
from providing employment, generating tak revenues, to being a buyer of goods and 
services from several other industries aid sectors which are dependent and aro 
positively impacted by it. 	Therefore, lit is necessary to create a conducive 
environment and improve the cOditions liar smooth operation of business in this 
industry. Besides, many of the conditions restrictions related to EXCi80 operations in 
f•fCR need to be in sync with the priesent-d y business and social perspectives. 

• • 	 • 
in order to meet the twin goal of inc easing Excise Revenue and providing 
favourable environment and conditions to the licensees of HCR segment, following 
obiectives are taken into consideration: • 

That, the license fee should I e rationalized on the basis of area instead 
of seat covers. 

ii) That, the ago of selling/so ng liquor should be in consont.knec.) with 
that of the neighbouring Stet s. 	• 

iii) That, the archaic rules relat d to not allowing music in independent 
restaurants . andi  pasting of p blic notice- before grant,-o( HoR • licenses 
should be done away with, 

iv) That, the irnpracticell restric ions relating to storage and serving of 
liquor should beiremoVed. 

v) That, the requirernenqof obtaining multiple licenses prior to grunt of Bar 
license may be:  done away ith. Instead, the Fire NQC May be the 
only mandatory requirement or Obtaining the 13ar license. . This will go 
a long way towards 'qase of »ing Business' in the National Cepital. 

vi) That, the timing's of operation of Bars may be brought at par with the 
neighbouring citlos. 	• 

vii) That, the operational requiren onts of NCR segment may be relaxed by. 
permitting liquor servie in th open spaces viz. terrace/balcony/lower 
area, additional dispensing c unters with nominal fee, easy transfer of 
license, etc. 

5:1 	Pettey initiatives for Ease of Doing Business 

i) Licensees of I•10R shall be llowed to serve any Indian Liquor and 
Foreign Liquor in any area within the licensed premises, including open 
spaces viz. terrace / balcony / lower area of licensed premises with the 
condition that the. liquor sere ng area shall be screened off from the 
public view. 	, 

ii) The bars in kofeis, Restaurants and Clubs are allowed to operate till 
03;00 A.M. except these licensees which have been given license to 
operate round the cloqk service of liquor. 

, 
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iii) 
License fee for tkie Heil segment is ratiertalized on the basis of 
size/area of the premises duly endorsed on the license, instead of seat 
covers. Further, tihnual 10% automatic increase in license fees is 
discontinued. DeciSion on fees escalation will be taken on an annual 
basis by the Goverkrnent. 

iv) The fricRlicenses sfiall b issued with the mandatory requirement of 
Fire NOC as per the. guidel nes of Delhi Fire Servide. 

v). 	
Hotel, Clubs and Restaurar ts shall have to place Purchase Orders with. 
the Retail LicenseeS 

vi) 
only. 

'The licensee 'will be allow ad to serve Indian Liquer, Foreign Li uor 
wine or beer Pither In glass as or in full.bottles. However, it shall be the • 
sole responsibility Of the lic risep te ensure that•no customer takes the 
Served bottles,  eut of the liC nsed pretniseS. 

vii) The licensee may store Ind an Liquor and Foreign Liquor at any. place, 
including refrigeratoi; within the licensed.premises. 

viii) The licensee may rptain tw dispensing counters without any additional 
charge. Howe‘ier, fOr oper ting more than two dispensing counters, 
additional payment 	5% f the applicable license fee -per additional 
counter shaft be charmed. 

ix) The requirement of! pasting of public notice before issuance of HCR 
licenses is. noW dispensed Wiith. 

x) The last date of p4ment Of excise renewal .fee in respect Of IICR 
licenses will bp 1 tlith:March i istead of end of February. 

xi) Ihe Terms & Conditions for transfer of License in case of Independent 
restaurants (L-17 arid L-19) shall also be applicable to Hokals & Clubs 
(1.-15, L-16, 	L-28 and 1-29). 

xii) The I 1CR licensees op permitted to play any type of 
entertainment/performance .1 eluding music.  and musical instruments, 
dancing, or singing by professionals orDJ. live Bands, and Karaoke 
on its premises', 

xiii) There shall be ho reStriction of shelf life of opened liquor bottle kept in 
the Bur coUnter; in HdR. 

5.2 	The detailed terms t:ind con iiliens for the grant of Retail licenses in 
FQ17111.-15, L-1(3, L-1T, L-19, .-20, L-21, L-28 and 1.-29 is annexed. 

G. 	The prevailing Country Liquor ven s shall continue to operate till the new 
Country liquor Policy is framed. t 

C.;k4 

• 

KRISHNA) 
(1AS) 

COMM/11851(MM (EXCISE) 
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OFFICE OF THE COM ISSIONER OF EXCISE 
GOVT OF NATIONAL CAP TAL TERRITORY OF DELHI  

L& N BLOCK, VIKAS BHAWAN, .P. ESTATE, N W DELHI-110002.  

TEitilVIS AND  CONDITIONS FOR GRANT OF L-7/L-7V LICENSE FOR TIIE YEAR 2921.22 

N LIQUOR) AND L-7V (RETAIL VEND OF INDIAN 
THE EXCISE'EAR 2021'-22 'FOR- THE RETAIL 

CENSE 'IN FORM L-7Z (ZONAL LICENSE FOR 

SING FERIOW202 1-2022. 
UDtNG COUNTRY!. LIQUOR IN THE NATIONAL 

i 

reign Liquor t in 'Iorm L-7V for retail vend of 
e National Ca kali Territory of Delhi shall be 
22 in accordaqceV't  ith the followingt erms and 

conditions: • 

1, 	LICENSE FEE. 

1/1' 	zone shall be granted license in the 

deposit (EMD) and security deposit as pres 
pay the license fee as determined through e-terider,; This is further subject to earnest money 

libed in the e-tende4 documents. 

form of L.7Z throughe-tender process and shall 

e charged un a pro-rlata basis from the scheduled 
Ige 	The license fees for the fast your will only 

date of commencement of business to the rid of the fiscal year12021-2022. For illustration, if 
there are 9 operative months left in the fisc• I year after the scheduled date of commencement 
of business, the license fees will be payable only for 9 months calculated on pro-rata basis. 

1.3/ 	The license fee of each zone shall be paid by the licensee in acicordance with the provisions 
of Rule 48, wherein a licensee shall, by the 7th of the month in which he begins his business' 
under his license arid thereafter by the 7th f every subsequentlmonth, pay in advance 0110-
twelfth of the annual license fee till the who e fee is paid. The 2L4i% security deposited by the 
licensee shall be adjusted at close of the y• ar. Ho may, however, at any time, pay the whore 
amount due if he so wishes. 	

i 
If a licensee defaults In paying the monthly dvarice license fee,' either partially or fully, then 
he shall be liable to pay, on the sum due, a imple Interest at the:rate of 12% per annum from 
the date next following the day on which s ch payment bebarri‘ due. Further, if the default 
continues beyond the 15th day of the mont , then an additional, porialty at the rate of 0.1% 
per day on the sum due till the date of actua payment shall be le,vied. Further, If the licensee 
falls to pay all the dues (including interest • nd penalty) by, the • last day of the Month then 
security deposit shall be forfeited and the I cense shell be 'cancelled and re-tendered. The 

 will also be blacklisted arid prohi ited ,from partiCipating in any other tendering l 
process for a period of two years 

1.5/, 	License foe shall be for the entire zone in Form L-7Z.LicerIlse in Form L-7V is only a sub- .., 	license of L-7Z and accordingly, the successful bidder of the zone i.e. L-7Z licensee shall 
have to pay the pro-rata monthly fee for 1 zone as a wl- ole,' even if for any reason he 
chooses to set up less than the prescribed number ervends in form of L-7V in his zone, ! 	i 
The license fee may be increased On an anmat basis to be detorrnined by the Government 
every year. 

 

1 	' 2.1 Any private legal entity or individual who teal proof of, filing Income Tax Returns for the last 
three assessment years is eligible to particlesa in the bid, 
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TERMS AND CONDITIONS FOR GRANT OF Ll 
RETAIL VEND OF INDIAN LIQUOR AND FOREIG 
LIQUOR, FOREIGN .LIQUOR IN A ZONE) FOR 
SALE OF INDIAN AND FOREIGN LIQUOR EXC 
CAPITAL TERRITORY OF DELHI FOR THE LICEI  

Zonal License in Form L-7Z of Indian Liquor, F1  
Indian Liquor, Foreign Liquor in a Zone, in ttil 
granted by the Government for the year 2021-26 

*V.  
i 

2. 	ELIGIBILITY TO HOLD LICENSE 

/ 

I 	• 

I 	• 



. 
2Y 	The eligibility to participate in the tende for retail vends shall also have net worth criteria of at 

least Rs.6 crore, if the entity intends to participate in tender for one zone and net worth of at 
least Rs.12 crore, if the entity applies i more then oneizone. 

No entity will be allocated more than tw zones, 

i 
2.1,, 1- ::: carpet area of the retail vend holdi 1g license in form L-7V should not be less than 50;0 

sq. feet (An exception with the approv I of the Government' could be made only for vends in 

	

nonconforming areas) and not more th n 2000 Sq Fees. 	 I 

i 
2.5,- The proposed L-7V retail vend In a zo a should riot bp located within 100 (One Hundred 
/ 	only) meters from the following:- 

a.  Major Educational Institutions (Middle!land Higher Secondary Schools and 
Colleges and other Ins itutions of highir learning, recognized by the Govt. of 

	

NCT of Delhi or Govt. f India). . 	 i 

b. Religious Places havir g pucca struct4e with a covered area of more than 
400 (Four Hundred onl )sq. ft , 

c. Hospitals with fifty bed and aboVe. 	i 

	

; 	1 
i 

	

i 	! 

	

25 No manufacturer or L-1 license holde will be allowed 	bid for zonal license of retail 
vend or vice versa. If retailers and man facturers/whotesa(ers are.cornmon entities, their 
is possibility of formation of syn icates ileading lo overcharging and brand 
influencing/pushing by entering into ex lusivity arrangements with certain brands at the 
cost of exclusion of others The retail icense holder '13hall not have any manufacturing 

I 	1 
facilities/distilleries/breweries/wineries nywhere in the country or abroad either directly 
or through any sister concerns/related ntities, for this purpose, sister concorns/rolatod 
entities shall mean that the entities st ould not: have common proprietor or partners or 
directors. Majority ownership (51% o more) : of the prOprietorship or partnership (ir 
company shall not lie with the same person in all the entities. The entities shall not have 
a holding-subsidiary relationship-or are not subsidiaries of the same holding company," 

297. The entity to participate In the tender for r tail Hoer:Se/ vends should have net worth of at least 
Rs.6 crore, if the entity intends to partici:late in tender for one zone and net worth of at lea St 
Rs.12 crore, if the entity intends to particip4te in lender for rnore.than one zone 	 I . 

Ikc\c` 
(Y-3 

if 

3. HOURS OF SALE AND DRY DAYS 

11 3,.,1' 	Sale of Indian liquor and foreign liquo shall be :allowed between 10.00 AtIVj and 10.00 P.M. 
only. However, vends located at the aiport sliall•be all8

i
wed to operate round the clock. 

I 
3.X 	The Government shall declare any da as dry Zlay in pccordance with Rule 52 of the Delhi f 

Excise Rules, 2010 which maybe at pc r with the' neighboring States, The L-7Z Licensee shall 
not be entitled to any compensation or elief due to any increase in the number of Dry Days or 
due to change In the hours of sale or Iddian and Foreig0 liquor in the retail vend in the form of 
L-7V during the licensing year  2021-22

,
1 

DISTRIBUTION OF RETAIL VENDS IN DELHI:: 	 1 
. 	. 

i• . 	 I. 
(i) The. 272 wards in 68 Assembly Con stituencies are divided Into 30 zones. Each zone shall 
have 9-10 wards and shall be allowed to have a rnaximyrrn of 27 retail vends (L-7V). having on 
average 3 retail vends in each ward. Hlowever, each zbne Operator (l.-7Z licensee) will have 
to operate 2 'mandatory vends' in each ward allocates in the zone and the remaining vends 
will be 'freehold vends' Ilia t can be operated anyWhere Within that zone. 
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9.  

0 

Vend 
S 

41,30 
Yams 

'fotal 
Vends Zones I/ 

MCI) Area 

NDWIC and 
Cantonment Area 

27 

29 

010 

29 

10 

30 

1 

1 10 

849 32 

Delhi Airport 

Total 

(is Wards 
in 

each 
Zeno 

Wa 
Allc 

9. 

27 2 

   

2-  2 

it 
to .of,crate 2 'mandatory vends in.each yrd allocated in the zone and the remaining vends 
will be *freehold vends' that can be operated anywhere within that zone. 

(ii flie New Delhi Municipal Corpoultion (NDMC) Area and Delhi Cann. Assembly 
onstituencies do not have Wards and 9 vends shall be allocated for New Delhi Municipal 

Corporation (NDMC) Area and Delhi Cant . Assembly Constituencies together. 

(ificThere shall be 10 retail vends at the Ir dire Gandhi Intjmational Alrportt. 

The distribution of L-7V retail vends in wa ds'shall be as tinder: 

Marida 
-tory 

Vends 
' Total 
Mande 
-tory 

Freehold 
Vends 

Mande 
-tory 

Vends 
iii 

each Vends each 
Wad Zone 

21 5114 206 18" 

ci i 	0 0 

0 0 

Preehol 
Ven s in 

ea h 
Zo 10 

(4piux. 

' 9 

0 

1 

'NOTE; Due to rounding off, 2 Zones will have 10 Wards each While' the other 28 will have 9 wards ' 

. 	I 
5. TENDER PROCESS FOR ALLOTMENT OF THE ZONES: • t 

fi,,
,,  

Allotment will be made thrOugh e-tonder process with the relerve price as the base license • 
foes. 	 I 	I 

62" 	A non-refundable participation fee of Rs.10 lakh per bid ,is prescribed fot ouch .:vulLd i3id per 
, or,  zone. 	 i 	I 1 	. 

5.3,
,,  

An entity is free to bid for as many zones s it chooses Indluda
.;  
m all the 32 zones.  

1 	; 	 . 

I. 	 I . 
5,4 The bids will be opened In e pre-detorrnir ad .order; e.g. Zone-1, Zone-2....: Zone-32, to be i 

decided and published by the Governmen before opening of the bids, M arid when any 1  
particular entity is declared winning bidder f r two zones, the said entity's bids br the remaining 
zones will be considered invalid and will not e opened.  

5,2' If any applicant wishes to participate in the b d for Only one one ;then he shall submit an EMD of ! 	° 
Rs.30'crore. If he wants to participate In r lore than one zprio,: he shall submit EMD of Rs.60 
croro. This EMD will be refunded if the appt$cant does riot win the bid. lithe applicant does not 1 1 	It 
accept the license after winning the bid will in the stipUiated tirnfi frame, the EMD amount shall 
stand foileited. 	 . 	 ., 

I 	• 	
. 	. 

i 	. . 	 • 
6.0 The successful bidder for a zone shall provide a security deposit to match 25% of the winning bid 

amount within one week of the date di issue rOf Letter of Offer, after adjusting the Initial EMD, If a 
successful bidder falls to pay the 25% semi: deposit, the MD shall stand fork:Red. The bidder 
will also be blacklisted and prohibited fro p rticipating In arty other bidding process for a period 

Ei 
m 

of two years. In case, the security deposit il- less than the VID,, then the remaining amount v01 . 	.; 
be adjusted towards the payment of license lee, 	, 

I 
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I 
5.7 'fhe winning bidders for L-7Z license will g t a time.of 90 day0 from the date of issue of L-7Z, 

. 	l license to commence business in all their sl ops. ThIS schOuled date of commencement will bed 
non-negotiable and if any licensee is unable o start operatic is (partially or fully) by then, they will 
still be liable to pay the first installment.

! 	
i 	1 

' 	I 
5.8 If the licensee is found being engaged in major malpract ces,1 its entire zone license will WI' 

cancelled immediately and re-tendered there {ter. 
1  ... ts 	. 

G. PROCEDURE TO APPLY 
i 

6.1 The applicant applying for grant of 1.-7Z Li ease shall parti *are in e-tender process by paying I 
anon-refundable participation fee of Rs. 10, 0,000/- (Rupe s Ten Lakh only). 

	

I 	
, 
; 

6.2 The applicant shall be required to submit th following documents along with the application:- ' 
I, 

(a)An Affidavit with regard to quail cations •(or gm:- nt of license as prescribed under 
Section 13 of the Delhi Excise Act, 009 	.  

I 
(b)A copy of Permanent Account N tuber (PAN) alrig with copies of the Income TeX 

Returns filed by the applicant for th assessment years 010.19, 2019.:20 & 2020.21. 

1. 
 

6.3 The informatien as required for this purp se In the appli •ation form shall be furnished with 
complete details truly and faithfully us to enable process ng the applications for grant of L. 
TZlieense. The applicants shall not be en itled to any relief fc r compensation on account of 
delay in the finalization of case for the grant of L-7Z liicense.  

I 

7, OTHER CONDITIONS OF LICENSE 	 • I 
I 

7.1 After the completion of the tendering proce s. the L-71- liceitsmis will be given two weeks' time 
to submit their inputs regarding the M 	to the E4 	I  ise i Commissioner. 	The Excise ,  
Commissioner will fix MRP for. each produ after taing 	into account the inputs from L-7Z arid 
L-75111 licensees and the price of the pr Wet in' the neighbouring States Le Haryana, Utter 
Pradesh, Punjab and Rajasthan. The Excise Commissioner will also provide an opportunity of 
being heard to each L-7Z and L.77SP1 licensee as prescribed in Rule 54. Similar process will 
be followed at the time of introduction of new brands &king,  the course of the year: The 
licensee is free to give concession, rebate o^ discount on the mRp. 

• 
7.2 	1..-7V Ifs..ensees are eligible for retail sale of radian liquor arid Foreign liquor to Individuals and to i 

all lied .so holders of Hotels; Clubs, Restaurants, l'•)erinit Holders etc In form of L-15, L-10, 1-17.. 1 
t...7111, ..t,20, 1-21, L-20, L-29, L-38, P-10, P-10E and other licenSes/permits as permitted by the 
Excise Commissioner. 

7,3 The.L-7V LiCensee shall proeure Indian a d Foreign liquUr from L-1 Licensee only through 
ESCIMS. 1  

i 	I 

et 7.3 Every license shall be granted subject to th conditions that the Licensee shall comply with the : 
provisions of the Delhi Excise Act, 2009, th Rules framed there under, terMs and conditions for 
grant of L-7Z and L-7V LiCense and ordent Issued by the !Excise Commissioner from time to 
time, 

7.4 The retail vends can be' opened in any of 
shopping complexes (LSO's) etc. as tong • 
new vend in Delhi is followed which includ 
distance of schools, religious institutions etc 

the markets, rrijlls, commercial roads/areas, local 
s the standard i-ules and regulations of opening a 
Is restrictions oil oppning vends within a specified 

IL Page 4 of 7 

.ebb'
0 kv 
,S)  41 

d 

(73,' 

I. 

  



' 

7.5 Every vend shall provide a walk-in e periericeil and des+ied accordingly. To illustratei  

process tube completed within the vend pi•ornise. The vends st)all have cl‘sed glass doors. 	' 

customers will riot be allowed to crowd ou side a vend or th? pavement and buy through thd 
counter. Each customer to be given acce s Inside:the vend and the entire selection arid sale 

I . 

7.6 Verilis‘will need to be air conditioned and 

7.7 Each shop will have CCTV_ cameras inst lied inside and. ou4de the shop and the recording 
shall be maintained minimum for a period f one month, 

7.8 Adequate security arrangements shall be a ode by the lice: see in and around each vend. 

7.9 Licensee shall be responsible for mainten: lee of laW and order around their vend In case the• 
4 

vend causes nuisance in the neighbourho I and only complaint:is received by the Government, 
the license of that particular vend may be llicellect, However. ihe license fees for the zone will 

I remain the same, 	 .1 

, 
7.10 The licensees will have to ensure compliunce of all [he terms and conditions of the license 

including the following: 

a. Timely-payment of fees 
b. Ensuring walk-1n retail experienc 
c. No major complaints from the ner 
d. Neighborhood should not evade 
tr. Maintenance of law and order an 
I. Ensuring no spurious liquor is sol 
9. Ensuring no brand pushing to ear 
h. Ensuring consurnerS have choice 

Mandatory purchaFc of supply f 
, purchase from manufacturers 

Ensuring no underage person is 
necessary 

.;k. Licensee will ensure no dry snati  
the shop which enceurage people' 

The compliance of license parame 
of his vends shall be an importa 
would be renewed at the end of ye 

7,11 Stringent penal action will be taken agains 
, comPlied with, including but riot limited to ir 
vend with no reduction of license fees fur th 

the scanners. 
1, 	, 
i 

7.13 The Zonal licensee shall maintain approprilAe records as specified by the Excise Department 
for retail vends in Form 2, Form 3 and Forrhi 25. 

• 
7.14 The Licensee shall give to the Deputy Com lissioner (Excis) a declaration in writing by the 0th  

day of every month certifying that he has d -.clared 	outstandihg excise revenues and other: 
dues recoverable from him. The De uty Commissioner I (Excise) or any Assistant' • 
Commissioner/Excise officer may refuse t issue any passes 06 permits io the licensee in the. 
absence of such declaration or any sufficient reasens, tol be recorded in writing. if he has 
reasons to believe that the LiCensee has n t, on dernanc.1 paid any dues recoverable or dues

.  
• 

i;oz,,,cfy  
dkv 
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; 

sumers 	
• 	i 

of bronchi In their vend 
oar L1 lieense holders in Delhi etc. and no direct 

sold alcohol arid an ID check is conducted when 

ks or cooked fopd oOet gets opened right outside ; 
to drink and loiter arpund the shop itself. 

I 
ers and roainteriancl of law and order in the vicinity ; 
t parameter to, dee de whether his zonal license , 

I r . 
1 

the licensee if any of the license conditions is not . 
mediate panceltation of the license of the particular 
entire iene, ' 1 	, 

7.12 The licensee will ensure that the operation al L-7V Vend isltotaily computerized having facility , 
of bar-code scanners. 8illing shall only be through automatic decoding of bar codes through 

rby comMunity against the shop. 
ice any disturbance 'due to the vend. 
good conduct 1p Ihdir vicinity 

• • 

i 	; 

1' 

,F 

.1! 

I 
It • 

i• 

I; • 

it 

ir 



,••••*, • 

)) 	
1 
i 	 i 

Jbject to irricily ayrnent of license feu and compliariee 
!. 

I 
7.17 No person to whom License has been g anted Wall be qatitled to claim renewal thereof and rfto 

claim shall lie for damages or otherwis in conse'que.rice of any refusal to renew a License cin 
the expiry of the period for which the sar re remains in force. 	 . 1 

7.18 For implementation of the Excise Supp y Chain Informiltion z Management System (ESCIIVI4 
I 	i  

the standard operating procedures for arcoding', shall be ramie available to all 1..-7Z & c-Vy 
licensees, The licensee shalt be require to procure, insult uhd make necessary provisions !fir 
11 end non-IT infrastructure at the lice ised premises for successful implementation of the 
Excise Supply Chain Information Manag merit System. 1 

7.19 'f `cc' ;excuser must Install CCTV Camera 

1 
• 

	

8. 	LICENSED Pit F.MISES 

	

8.1 	
The Licensed premises shall have adeqtrate storage facilitieS, proper Electrical Fittings 'and 
shall tie duly insured against Fire and Natural Hazards. 

8.2 	The license premises shall not lie in a no 
in a non-permissible area, the same r 
Government. 

-permissible ar4a, irl case, the license premises lies 
lay be considqed kivith the prior approval of the 

I 

7,16 The retail licenses shall be renewable s 
of all the rules and regulations. 

payable on account of undue pecun iry benefits obtainqd by the License holders 
due ;  to furnishing of wrong information or/an suppressing tne material information furnished to the 

Department at the time of initially appl ing for the License. The L-7Z & L-7V licensee shdfl riot 
be entitled to any compensation or relic on account of such refusal. 

I 
7.15 'the zonal licensee shall submit rriontlil statement as presdribed in Forrn 11, of sale of 

Indian and Foreign liquor separately by the 7th  day of every foilewing month. 
• I 

; 

i 
at apprOpriateplacPs With the minimum coveragil olf 

. :in factors in and around the store and ar 'hive' period of minirnurn 30 days. 	 !. 

7.20 The L-7V licensee may be allowed to iss c P-10/P410E. p•n-rnis. 

7.21 • 'I lie retail licenses shall be renewable suject to tirthely payment of license fee 
and compliant:-of all the rules and regulations, 

9. PAYMENTS 

9.1 	Vie Licensee shall make all the payment 
of his License through online made (c-c 
Commissioner (Excise), Government of N 

i 

to the department in connection with the operation 
iallan) or. by bank draft drawn in favour of Deputy 

ff
T of Delhi 

	

9,2 	.If a licensee defaults in.  paying the montl ly advance licer se f?.:e, either partially or fully, then 
he shalt be liable to pay, on the sum due, simple interes at the rate of 12% per annum Nan 
the date next following the day on which isuch payment became due. Further, if the default
continues beyond the 15th day of the month, then an additional; penalty at 'the rate of 0.1% 

per: day on the sum due till the date of actual payment shall be levied. 
1 	• 	 i 

	

9.3 	
the kicensee shall not be entitled for arty interest or arly other relief or compensation on

;  
account of any delay in the payment of any:erriount due to him by the Government. 

10. 	Pft01111311ION 

10.1 	lii pursuance of the Directive Principles of 
in Article 4/ al the Constitution el India, the 

he State:Policy relt49 to prohibition as contained: 
Govt.:1'110)001 may issue orders and directions horn 
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compensation shall be payable on that account. 

time to time and 
such orders and directions shalt be binding on i the Licensee 

and rio 

• 
any liquor product! or any products having sirillizq 
) the eir;ictronle media, unless such eclvertisernerii 
and Advartisernent Code as laid down in the CtIbi4 
I, 1995 (1./ of 199f) !and the rules made there under; 
permitted only us pin.  the Deihl Excise Rules, 2010.1 

following prohibitory measures namely: 

board prominently 	front of the licensed prerrilSes 
s injurious to Health", 

ar to persons who fire below the prescribed age mil-
k: age of 21(twonly ono) yours or suffering tier/ 

• r 

10.2 The Licensee shall inter-alia abide by th 

i. 	The licensee shall display a noli 
declaring that "Drinking of Liquor 

Tho Licensee shall neither sell lig 
:;hull employ any person untier 
colonic:us dist:use. 

rii 	Tt,c Licensee shall not advertise 
nowt:lit:future of ri liquor brand i 
conforms to the Programme Codc. 
Television Network (Reguialion) A 
I iowever, in-Shop branding shall b 

I
I
I 

1c 

iv:  No person shall print or publish i any newspaper, bqok, booklet. leaflet or any other! 
publication or otherwise display it distribute any advertisement or other materia 
soliciting the use of or offering any liquor or intoxicating drug or any other product having nomenclature similar to.a liquor brak, 

I 	 I 11. 	FURNISHING OF tNFORMATION 	
I 	 i 	.• 

The Licensee shall he bound to furnish a[iy inforrription in corner:lion with 
1 -72/L-7V i_i .0 ,.. truly and faithfully within the time .escribed by the l'ommissioner or the Deputy; 

. 
Commissioner or Assistant Commission ‘r or Excise 

Impeller, Any refusal to furnish the ' information, firm's/lino of false information or non-cbmpliance dr the orders will 
be regarded • ., 

breach of the Terms and Conditions of th License, Breach ofTerrns and conditions may also 
result in non-issue of Transport Permits or susperision/coricellation of License. 

12. 	POWER TO SUSPEND OR CANCEL. LI  

12.2 The Licensing Authority may order forfeitt 

broach of any of the Terms and Conditions of L-72./t.:-"/V Lkiensti. 

12.3 10 case of .a surrender of a rebid license by a zonal licensee(  the security deposit shall be forfeited and the zone will be re-tendered and 	di krensee will also be prohibited kern par ticipating in any other bidding process r a period of two 
yeas, 

13. 	
'file Terms & Conditions of the Delhi Excise Act, 2009 and Delhi Excise Rules, 2010 and 

all 
• ; 	• 

orders/directions issued there under shall Lie deemed to forirri an integral and inseparable part of the 
Terms and Conditions as if they were expressly set out in the Terms & Conditions for ] 

the same before applying. 
grant of L-72/1

.-7V license. Applicants are a so hereby adviSed to access, read arid understand 

ENSE AND FORFEITURE OF SECURITY 
12.1 The Authority granting L4Z/L.7V license r iay suspend or t r.rric'el the license as per provisions of the Delhi Excise Act, 2009 and rules ma•o there ender, 	' 

re of part or whole of Security Amount in case of 

;i:•'(
G  

•?..'—\•:. • 
ARAy,A OPI KRISHNA 

(IAS) 
COMMISSIONER (EXCISE) 
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